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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACKBENCH 

Application No ......... ........................ ........... of 199 

61 Applicant (s) Respondent (s)............................ 

Advocate for Applicant (s).......  ......... ....................... Advocate for Respondent (s)........................... 
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OEDER N0.1,DATED 2.11.93. 

SEEN the petition.I-Ieard learned Counsel 

for the pe titi one r. 155 t-E notice t o the Resp orxae nts 

requiring them to file counter within f out weeks from 

the date of receipt of notice.zdjoumed to l5.l2 98. 

Prayer for inte rim relief may lie over. 

Learned Standing CQ.irisel Mr.D.N.Mishra,onwhcxn accpy 

of the petition h as been se rued is directed to file 

shLW cause by 24.11.9.3.Jijourn 	to 24.11.98. 
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